
Date of Order 

8.12.93 

RP 61 /93. (OA;:; 433 /92) orders 

Mr. v.s. Gurjar - counse 1 for the Pet it ioner. 
' 

None present on behalf of the respond~nts. 
I 

' 
Heard the learned counsel for:the petitioner. 

2. There is no error apparent on; the face of 

' 
record which may justify re-opening the case for 

review under Order 4 7 Rule 1 of C .P .c ~ 

3. The R.P. is accordingly dismi~sed. 
I 
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( GOPAL KRISHNA- ) 
Judicial .IV'ember 
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